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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OA No.1180/91 
	 Ot. of Ordsr:30-12-91~fl 

T.Thirupathi 
* 0 App lica nt 

Vae 

.1. Union of India rep. by its 5ecretary g 
Ministry of Personnel & Public Grievances 
and Pensions*. Department 

of Administrative 
Reforms and Public Gaievancest Sardar Patel 
8havan, Sansadmargv New Delhi-110 001. 

2, Railway Board rep. by its Executive 
Director (PG) t Rail Bhavan, New Delhi* 

3. South Central Railway rep. by its General 
Manager, R a il Nilaysm, Secunderabad. 

4..The Divisional Railway Manager, SCR $ 
Vijayawada. 

,,,Respondents 

CG'unsel for the Applicant 

Counsel for the Respondents : 

Shri M.V.Praveen Kumar 

Shri S.Rajeshwar Rao q Advocate for 
Shri V.Bhimannag SC for Rlys 

CORAM: 

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY 	MEMBER (3) 

(Orders passed b Hon'ble)ihri T.Chandrasekhar 
Reddy, Aembe , (3 

This application filed under section 19 of the 

A.T.Act, 1985, to direct the Respondents to consider the 

case of the applicant for appointment to any suitable post 

on compassionate grounds. The case of the'applicant is 

that his father died in the year 1970 due to snake—bite, 

W while in servics,,'vand thd f, hd;A,6 	 a po i ntm A. I 1 	 0 i6in -bn on-, 
Vj 

Cal 	nat,61, 	
c 
i-ib n a ppassl-o 

4" ~je-~ ~~- '­,~'.' 
an'd 4~.s. 
2 	 Par':8&rii`at1on dt.26-4-91 is made to the Respon— 

dents by the 	her of the applicant requesting to provide NJ 

suitable employment to her son i,e, the applicant herein on 

compassionate grounds. This application is filed before this 
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Tribunal on 13-12..tgl. Since six months time has been elapsed 

from the date of representation made by the applicant o the 

applicant had complied with the requirements of the provisons 

of 	th 
I 
a section 20(2)(1) of the A.T.Act q 1965. As the repre- 

sentation is still pending with the department I feel that 

-h- r —and 
it would be/p~roper r-t6fdispose-of the sam BA 

Ivence the Respon- 

dents are directed to dispose-of the C~'repressntation dt. 

26.4-91 made by the mother of the applicant on behalf of the 

applicant within three months from the date of receipt of 

ck.~ ru~~j 04 
e 7 

this orderA The applicant would be at liberty to approachthis 

Tribunal afresh if he continues to be aggrieved by the orders 

passed by the Respondents. With the said direction# the O.A& 

is disposed-of at the admission stage. No order as to costs. 

(T.CHANORASEKHAR REDDY) 
Member (3) 

Dated: 3Dth December, 1991 9 	 1 ~1 
Dictated in Open Court. 	 gistrar(j) 

avl/ 
To 

The becretary, Union of India, Ministry of Personnel & 
Public Grievances and Pensions, Dept. of Administrative 

Reforms and Public Grievances, Sardar Patel Bhavan, 
-Sansadmarg, 14ew Delni- 1. 

The Executive Director, Railway Board(PG) Railbhavan, New Delhi. 
The General Manager, S.C.Pailway, Railnilayam, Secunderabad. 
The Divisional Railway Manager, S.C.Rly, Vijayawada. 
One copy to Mr,M.v.Praveen Kumar, AcIvocate 
3-4-835/2, Barkatpura, Hyderabad. 
One copy to Mr.V.]3nimanna, bC for Rlys, CAT.Hyd.Bench. 
One, spare copy. 

pvm 
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